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being done. So, this covers the entire 
area. Although I have more material with 
me I do not want to trespass on the time 
of the House. After this explanation of 
the reasons for bringing forward this 
motion I hope the House will  accept it 
unanimously. 

 

SHRI M. R. KRISHNA : This is not 
fair. The Adviser there is not acting like 
the Nizam. He is acting more like a 
commoner available to everybody. He is 
really doing very good work there. I think 
you are a little unfair. 

SHRI NAWAL KISHORE: He should 
behave  democratically. 

(Interruptions). 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):  Leave it at that stage. 

The   question is : 

"That this House approves the 
continuance in force of the Proc-
lamation issued by the President on 
the 18th January, 1973, under article 
356 of the Constitution, in relation to 
the State of Andhra Pradesh, for a 
further period of six months with 
effect from the 1st September, 
1973." 

The motion was adopted. 

STATUTORY RESOLUTION SEEK-
ING APPROVAL FOR CONTINU-
ANCE OF THE PROCLAMATION 

UNDE* ARTICLE 356 OF THE 
CONSTITUTION IN RELATION TO 

THE STATE OF MANIPUR 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT) : Sir, I beg to move 
the following Resolution : 

"That this House approves the 
continuance in force of the Proclama-
tion issued by the President on the 28th 
MJirch, 1973, under article 356 of the 
Constitution, in relation to the State of 
Manipur, for a further period of six 
months with effect from the 14thj 
November, 1973". 
The circumstances under which the 

Proclamation dated the 28th March, 1973 
was issued by the President are well 
known to the Members of the House. The 
justification for President's Proclamation 
had been debated in this House on two 
earlier occasions and it would not be 
necessary for me to recall the points 
made during those debates. The House is 
aware that the Legislative Assembly | of 
Manipur had been dissolved and that 
elections cannot be held until the 
(constituencies have been delimited and 
fresh electoral rolls, etc. have been 
prepared. These preliminary measures for 
holding the elections are being 
expeditiously pursued by the Election 
Commission. We all hope that these 
preliminaries will be completed in the 
course of the year and elections would be 
held early next year. But meanwhile there 
cannot be a vacuum. The period for 
which the House had earlier accorded its 
approval for the continuance of the 
Proclamation will expire when the House 
may not be in session. Therefore, we 
have come to this Housie with a request 
that the duration of the Proclamation 
made by the President may be further 
extended for a period of six months. Such 
an extension is constitutionally 
unavoidable and therefore I would 
request the House to accord its approval 
to the Resolution. The Hoiise is aware 
that Members of this House as well as the 
other House had recently discussed in 
another forum a large number of matters 
relating to Manipur^    We look    
forward to   this 
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deflate because Parliament should provide* 
the lead to the administration, particularly 
when a State is under President's rule. I 
would not like to anticipate the debate. We 
have already circulated a brief report 
indicating the various problems taken up by 
the administration during  President's rule 

As I have stated earlier, Sir, the extension 
of the duration of the Proclamation is 
unavoidable. I would, therefore, again 
request the House to aprove the Resolution. 

The  question  was proposed. 

SHRI SALAM TOMB1 (Manipur) : Mr. 
Vice-Chairman, Sir, I rise to oppose the 
President's rule. President's rule cannot be a 
substitute for democratic rule. It can never 
be a substitute for popular government. It is 
the rule of the bureaucrats. The 
Government have said that elections would 
be held early next year. I hope that this is 
the first and last extension of President's rule 
in Manipur. In Manipur all the key posts are 
generally held by non-Manipuris. In Orissa, 
in U.P. and in Andhra I think they have got 
their own local people in key posts. In 
Manipur we have got the pangs of 
President's rule. There is none in the 
administration who knows Manipur and 
who thinks generously about the welfare of 
Manipur. 

The first casualty of the    Presidents rule 
in Manipur is that    we have    got only 
eleven seats in the Manipur Medical 
College out of 50.   When we have no 
college, we have more than double the 
number of seats, but when we have got a 
college we have got only eleven seats out of    
fifty.    This is    the    first casualty   of   the    
President's   rule.    In today's  discussion  
about  bandhs,  from the Government side it 
was said    that any bandh is    anti-national 
and    anti-people.   But this extension of the 
President's rule again and again will    force 
us to organise bandhs in a bigger way. Let   
them   call   it   anti-national,  anti-people.    
We   never   cease   the   struggle for our 
aspirations. Manipur should be ruled by 
Manipuris, not by any other people. 

Thank you. 
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"I would request Pantji to «advice 
Dikshitjji to function in a way that 
history may not be forced to give an 
adverse verdict against him and say 
that he was the hangman of democracy 
in India." 
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SHRI HAM1D    ALI    SCHAMNAD 
(Kerala) : Mr. Vice-Chairman, Sir, 
democracy means, as everybody knows, 
the rule of the people, for the people and 
by the people. But, unfortunately what 
we find here in India is the rule of the 
Centre, for the Centre and by   the 
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Centre or the rule for you people, of you 
pedple and by you people.    If that is so, Sir, 
we do not know where we will reach.    The 
image of our country in the  world  as  a 
democratic  country  is good.    As a 
democratic country India definitely had a 
name and even today we have a very good 
name in the democratic  world.    Our  beloved 
leader,  the late Shri   Jawaharlal   Nehru, the   
late Sardar   Patel  and also,  Sir,  the  father of 
our beloved  Home   Minister,     Shri Pant, all 
these people did maintain democracy at any 
cost. They did not think of doing anything in  
an undemocratic way. Today, what we find in 
India is that article 356 of the Constitution    is 
being brought into force in one    State after 
another.  We can understand if it is imposed in 
times of emergency and that too for the 
minimum period that is necessary.   But here 
article 356 is introduced and is in force not 
only for the minimum period, but also for the 
maximum period that is required  for    the 
ruling party. You can take a liberal view of 
this article in the constitution. If it is taken in 
the right spirit, you will find that it is only 
meant for the emergency period and not for an    
ordinary or a normal period.   Here, Sir, you 
will find that the Proclamation    issued by    
the President on the 28th    March    1973 is 
sought to be   extended    for a    further period 
of six months   with effect   from the  14th  
November, 1973 under article 356 in relation 
to the State of Manipur. So. we are going to 
have the President's Rule there for some more 
time and it is not only in    Manipur,    but also 
in Andhra Pradesh, which is your    State. So, 
Sir, we are giving a licence to   the Central 
Government to rule some of the Stales in India 
as they like. The Congress party had an 
overwhelming majority in Andhra    Pradesh 
and in spite of   that they could not rule 
Andhra and so also in Orissa.    And, in U.P., 
about which I need not tell you, the Assembly    
is  J there, but the Government is not there.  ' 
This is the state of affairs that is pre-  | vailing 
in India and this tendency should not be 
encouraged. Anybody who    has got any love 
for democracy, who wants   j to  see  that 
democracy is  preserved  in India, cannot but 
decry this    tendency and 1 do not know what 
will happen to democracy in India in future if 
we allow 

this State of affairs to continue. 

Now, I    analyse the   conditions   in. 
various States. In Andhra Pradesh, the 
Congress was having an absolute majority, 
but, at the same time, they could not carry on 
there and it is the same case with U.P. also.    
U. P. Assembly is not dissolved.    But the 
Governor is in the helm of affairs.    This is a 
new experiment.     So also in Orissa.   The 
reasons are very clear.    Firstly, as it has been 
said by  Mr.   Mariswamy already,    because 
leadership is being imposed from the Centre to 
the States —    unwanted leaders.    After all, 
who is the   leader? The leader has to be 
elected    by    the people.    I cannot go and    
say in    my State :  I am your leader.   People 
there will have to say:   You are our leader. 
Leader has to be elected by the people. Then 
only he will be resepcted by the people.   But it 
is not so, Sir. In Mysore, they have a thumping 
majority but they are on the verge of a very 
bad position.    I do not say that President's 
rule is to be imposed;    democracy is there. 
But, at the same time, we do not know what is 
going on there.    Many things are being said 
about Mysore today.    I find, and I really feel, 
when we analyse all these facts and figures, 
that the Congress, where they do not have a 
majority,  have  a stable government. 

Take, for example, Kerala. The Congress 
Party does not have a majority there; they are 
in a minority in Kerala. But, at the same time, 
there is a stable government, a strong govern-
ment, in Kerala for the last three years, and it 
will rule for five years. They do not have an 
absolute majority in Kerala as they have in 
some other parts of the country. 

Now, the people know that it is not good in 
the interest of democracy to give a thumping 
majority to the ruling party, the Congress, 
because the result is President's rule there. So, 
that is their practical experience. 

I do not want to prolong my speech. I 
only appeal to the Home Minister and to the 
Government to see that an opportunity is 
given to the people of Manipur to elect their    
owft 



227 Resolution re [ RAJYA SABHA j       Presidential Proclamation      228 
Continuance of in Manipur 

 

[Shri Hamid Ali Schamnad] 
leaders, to elect their own goverment, as early 
as possible. I appeal to them not to use the 
provisions of the Constitution very liberally 
and to the maximum extent. Use provisions of 
the Constitution to the minimum extent that is 
necessary. Do not go on prolonging it for 
another, six months, another six months, and 
so on. Use them not more than six months and 
give the people there an opporunity to rule 
themselves, with these words, Sir, I conclude. 

THE  VICE-CHAIRMAN  (SHRI  V. B. 
RAJU) : Shri Yadav. Three minutes. 
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SHRI K.C. PANT : Sir, I am grateful to 
the hon. Members who have participated in 
the debate for pointing to many important 
aspects of the life of Manipur, apart from 
the political aspect. Manipur is a very 
beautiful State. It is a State which gives us a 
good example of integration between hill 
people and the plain people. It consists of a 
valley surrounded by hills on all sides and, 
for a long time, the hill people and the valley 
people have lived together. It is a border 
State and is important to the security of the 
country. It is a State which has a long 
history, not as a State perhaps, but in the 
history of India it has had a place even in 
ancient times. It has a rich culture to which 
Shri Yadav referred. He mentioned in 
particular the Manipur dance. It is one of 
the foremost schools of dancing in India 
today. 

Sir, the economic aspects of development 
and so on to which a reference was made 
are important and within the limitation of 
time available during the President's Rule 
all efforts will be made to concentrate on 
some areas of development which can 
produce quick results and also speed up 
some of the long-term projects. All the 
projects which were mentioned here are 
long-term projects and the Lohtak project is 
a project which is due for completion in 
1975. So all that can be done now during 
the President's Rule is to speed up the 
execution of the project and I can assure 
Shri Salam Tombi that this will be 
attempted. 

Many hon. Members do not know that 
there was a severe drought in Manipur also 
along with various parts of the country. 

SHRI SALAM TOMBI: Sir, I am afraid, 
the Lohtak project will not be completed 
even after three grace years. 

SHRI K. C. PANT: Our effort will be to 
speed up the execution of the project as 
much as possible. This will be attempted 
during the President's Rule. 
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Transmission of light is to be strengthen-
ed. It is a very big project. As my hon. 
friend knows, we have been trying to 
speed up its execution in the last few 
months but I must point out that a large 
part of concentration of the administration 
has been on drought and the drinking 
water situation there. He knows fully well 
that water has reached every village. I 
think, he will agree that the administration 
has tackled this problem of water famine 
with commendable success considering 
the size of the problem and the nature of 
the pro-the problem and the nature of the 
pro-it perhaps do not realise it but it is not 
a questiou of irrigation, it is a question of 
drinking water in many village, this is one 
of the major problems of Manipur. 

Sir, he has raised the basic political 

question. There is no political question 
here. He does not perhaps fully appreciate 
the fact that the President's Rule was 
imposed because at that time it was 
thought it was not possible to restore 
popular government. The Assembly is not 
in suspension, it has been dissolved. The 
only course open to us, if you want to 
have the Assembly, is to have elections. 
Now the Constitution requires that after 
the census is complete, the constituencies 
in the whole country are delimited. New 
fresh electoral rolls are drawn up. The 
territorial area of the constituency is 
changed. It is necessary once again to 
come to the Parliament to decide what will 
be size of the Parliament. For that 
Parliament has to pass a law. The number 
of seats in Manipur may be affected by 
that law. So this is not a matter about 
which you can criticise the Government. 
This is a matter which the Election 
Commission is now taking up. 

Sir, the fact of the matter is that it is not 
possible at this point of time to hold the 
elections. The constitutional processes 
which have to be completed after a census 
operation have not been completed and 
they will require a few more months to be 
completed. At best some time early next 
year the Election Commission will be in a 
position to hold the elections in Manipur. 
Really there is nothing to discuss on that 
aspect of the question. 

Some reference was made as to how the 
State came under President's rule Initially 
and I think everybody who spoke from 
the Opposition tried to suggest that this 
was done somehow to serve party ends. I 
will remind Shri Salam Tombi Singh that 
President's rule was brought about in 
Manipur only because his party and other 
parties who were in coalition there could 
not hold together. It was not our fault that 
they were unable to keep the Government 
going. In fact for eleven long days 
attempts were made to win back those 
who had defected and to win back some of 
the Congressmen also but it could not be 
done. There was some kind of a 
kidnapping. There was a Government in 
power with its police and everything and 
to talk of kidnapping 
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is ip have a very poor opinion of your own 
.Government in power.    Therefore there 
is no question of bringing down the 
Government; at least we were not 
interested   and   I  can   tell   Mr. Salam 
Tombi Singh that the Centre was quite 
happy to  have his party's Government 
continue there.    Mr, Alimuddin was the 
Chief  Minister;  we had good relations 
with him and, in fact we had advised our 
own partymen not to be in a hurry. We 
had told them repeatedly that we would 
like this Government to continue but the 
Government could not keep itself together 
and therefore this situation was created.    
Now the question is why we did not allow 
a Congress Government to come into 
being.    That could have been done but if 
we had not done it certainly you should 
not blame us for this particular point 
because I do   not think that you were 
interested   in   the Congress Party coming 
into power. You were happy when we 
allowed President's rule to be imposed 
rather than allow the Congress Party to 
form a Government.   This is the fact of 
the situation and I think Mr. Salam   
Tombi   Singh will agree with it.   
Therefore we   had done what he wanted 
us to do at that time.    Now since 
elections could   not be held it is being 
extended.    So I just do not see where the 
political criticism comes in.   There is no 
party interest involved in this matter. 

Some   reference   was   made   by 
Mr. Salam Tombi  Singh to  the number 
of seats in the Medical College and 
Nawal Kishoreji also referred to it.   The 
share of Manipur in the Imphal Medical 
College is not 11 but 25 but we are 
trying to get more seats in other States   
for Manipur people.   I might tell him 
that last night I saw some papers in   
this regard   and I   have   sent them   to 
the Health   and  Family  Planning  
Minister last night itself and if it is 
possible to help Manipur I would   
certainly   exert whatever personal 
influence I have with the Health 
Minister to try to get it done. So  there 
is  no  question  of not  being sensitive 
to Manipur's requirements.    I realise  
that it  requires   doctors   and  I hope 
those doctors will be prepared to go to 
the villages where they are needed. 

SHRI PITAMBER DAS:    You can 
bring those people to other colleges. It 
will be a very good step towards national 
integration. 

SHRI K. C. PANT :   In fact that is one of 
the reasons why we encourage boys from all 
regions to come to other States and this 
whole North Eastern region in this respect 
offers opportunities and also presents 
certain difficulties. Sir, one  of the 
difficulties  which has  confronted the 
Administration there   more recently   is   
the   activity   of   the   Naga underground  
and  some  reference   was made to   it by   
Shri   Mandal.    He has gone out now but 
the point is well taken. There have been 
several incidents and it points the need for 
greater vigilance. The number of persons 
killed may not be many but there have been 
many incidents and the security forces there 
are very vigilant and we realise that such 
incidents ultimately   cause   unhappiness to 
the people there.   The security froces and  
the civil authorities  there will  do 
everything  in   their  power  to  see  that 
this kind of depradation or ambush is not 
allowed. 

Sir, there was some reference by Mr. 
Barbora to road communications and he 
referred to the need to strengthen road 
communications. 

SHRI GOLAP BARBORA: Subsidised 
air transport. 

SHRI K. C. PANT:    Subsidised air 
transport is not an easy matter for me to 
answer.   In such a large country there are 
many far-flung regions and whether to 
subsidise or not to subsidise is one of the 
difficult questions.    I understand the   
need   to   establish   communication links 
which offer quick transport to the majority 
of the people.    Even  if   you subsidise air 
transport it cannot be used by the common 
man.   We should   have road   
communications   and good   road 
communications.    Therefore,  in   recent 
months a sum  of Rs. 54.22 lakhs has been 
spent and utilised mainly on improvement   
of   roads   like the Imphal-Ukhrul road, 
Imphal-Tamling road, Im-phal-Tiddim 
road and the Imphal-Sugnu road.   Perhaps 
my  hon.   friend  knows that   just   now   
the   communication   is 
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through Kohima, btrt now the intention is 
to have a direct link from Imphal also. In 
the terrain which obtains there it does 
take some time, but this is definitely one 
of the schemes before us. This is being 
implemented. 

Apart from that, the question of the 
number of Manipuris in the administra-
tion was raised. There are two Manipuris 
who are Secretaries out of 5 Secretaries. 
All the Joint Secretaries are Manipuris. 
They are local men. Out of 5 Deputy 
Commissioners, three are local 
Manipuris. The Advocate-General is a 
Manipuri. I know the sensitiveness of the 
people in that area. Certainly we try to 
encourage local people consistent with 
the need to have administrators from all 
over the country distributed to all the 
States. This is not peculiar to Manipur. In 
every State in the country we have 
administrators, IAS boys, for Instance. 
They are distributed all over the country. 
We have boys from Kerala working in 
Kashmir or working in U.P. We have 
boys from U.P. working in Assam or 
Maharashtra and some in the Andaman 
and Nicobar Islands. This is the way that 
we deliberately plan for the distribution 
of administrators all over the country. I 
think it is a very healthy thing. I think the 
people of Manipur would also welcome 
it, particularly when they realise that these 
administrators have nothing but the good 
of the people of Manipur at heart, and 
they are doing their level best to integrate   
themselves   into   the    conditions. 

They are with the people there and are 
taking up all the projects in earnestness. I 
think these were some of the points 
which were raised. While there are a few 
other matters, I would only mention one 
point which is of some importance. It was 
raised by Mr. Barbora and that is about 
yarn which is of great importance—to the 
handloom industry of Manipur. It is very 
vital to its economy. In the beginning yarn 
did present some difficulties. In recent 
weeks for some time there was 
dislocation in the distribution of yarn. I 
have just been informed that this 
dislocation has been set right and the 
distribution of yarn has improved greatly 
in the last few weeks. Thank you. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The question is : 

"That this House approves the con-
tinuance of the Proclamation issued by 
the President on the 28th March, 1973, 
under article 356 of the Constitution, in 
relation to the State of Manipur, for a 
further period of six months with effect 
from the 14th November, 1973." 

The motion was adopted... 

THE VICE-CHAIRMAN (SHRI V. B.  
 
 

): The House stands adjourned 
till 11 A.M. tomorrow. 

The House then adjourned at 
forty minutes past five of the 
clock till eleven of the clock on 
Friday, the 10th August, 1973. 

 
 
 
 
 
 
 
): The House stands adjourned till 11 

A.M. tomorrow. 

The House then adjourned at 
forty minutes past five of the 
clock till eleven of the clock on 
Friday, the 10th August, 1973. 


